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Name of the RESpondent(s)....,..,.o.,.,,“,.°°

advocate for the Applicant ,‘;;5;,..

counsel for the Rag g /CGSC.
2 W SR B

K _‘_...‘ufr;“"
OFF1

A FC NN RO
T ;: e e ..1»,..{.,‘;-(.»;‘\-: e et :
Ty P _ 4.6.2004 Present : The Hon'ble sri X.V.
L . prahladan, Member (A)
.. epriTation S ;
Rl oL g 1 .
s ~ : //q _ | Heard Mr. S. Dutta, learned
deposii.a V& ' -

Fuuxlfbugkgﬁ%S%S‘D :
Daied..... é%4£5;g29? ........... v

counsel for the applicant and also Mr.

A.K.fChaudhuri; learned Addl. C.G.S.Ce.

for the respondents.

i 75 : . :
ﬁ%@i:/ ,-§{Z a é The applicant is working 2as
o f ux&gﬂé . pDivisional Accounts Officer Grade-T in
&3344UP5;& J;LkﬁJlNN.. ; z the Office of the Ex. Fngineer PWU,
. . | i % changlang, AP. By order Jdated R.3.2004
af" ‘ ~ é ; jssued by the respondent MNo. 4, the
E%TQ~; Z } % applicant has been transferred from the
1 Eoffice of the Executive Engineer, PWD,
‘ i
E | changlang. to the Office of the
é %Executive Fngineer, PWD, Agartala. The
é iapplicant submitted representations
% Zbefore the Accountant General (R&F),
% &Meghalaya, Mizoram, A.P. etC.y but the

xsame are yet to be disposed of by the

respondents.

\ Iin the circumstances, the

irespondents are directed to dispose of

\
e
| ,
\ _ . : contd/~-
i | :



" Contd/-

mb

Fo.a. 135/2004

representations

4.6, 2004'/dated 17.3.2004, 06.04,2004 . and

05,05, 2004 ~submitted by the
appllcant givihg a reasoned reply
within-fifteen dayé from the date
6f récéipt of this order; Til% the
disposal of the representations
the transfer order dated R,2.20N4
shail be kept in abeyance so far

as the applicant is concerned.

The application is
accordingly disposed of. Wo order

as to costs.

‘635:;E24u2~12249u

Member (A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

+

— ,
0.A. No. / g d /2004

Shri Kshirode Chandra Das
-VS-

Union of India & Ors.

LIST OF DATES_AND SYNOPSIS OF THE APPLICATION

12.04.1971~- Applicant was initially appointed as Lower
Division Clerk (L.D.C) under the PLW.D,

fArunachal Pradesh.

1983~ Applicant was promoted to the post of Upper
Division Clerk and posted in P.W.D, Arunachal

Pradesh,

May, 1985- Applicant  was  appointed to  the post of

Divisional Accountant.

1998- The applicant was posted in the office of the
Executive Englnesr, PLW.D, Changlang,
Arunachal Pradesh as a Divisional Accounts
Officer, Grade-I and till now he is in the

same-station.

19.04.2000- Transfer policy issued by the aAuditor and
" Comptroller Genaral, India with the
instruction for strict compliance. (Annexure-

V.

08.03.2004~ Impugned order passed seeking to transfer the
applicant  from his existing place 1.e,

Changlang, Arunachal Pradesh to Agartala.



: . {annexure-1)

17.03.2004, 06.04.2004, 05.05.2004- The applicant aftaer

receipt of the impugned transfer ordsar
submitted representation to the authority
requesting to review of his transfer order
hwerause the mother of the applicant aged
about 80 vears of age who is living with him
has suffered severe heart attack on  two
occasions and due to heart attack on two
occasions her body is partially paralaysed
and she is completely bed ridden and undar
constant medical treatment. Therefore the
applicant prayved for his retention in the
present place of posting or in any nearby
place namely; Jalrampur, Mao, Mamzal eatc.
with the intention to avail medical treatment
for his mother from Dibrugarh but fto no

result.

Mence this application.

PRAYERS

Relief(s) sought for:

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased
to admit this application, call for the records of the
case and issue notice to the respondents to 2HOW Cause
a3 to why the relief(s) sought for in this application’
shall not be granted and on perusal of the records and
after hearing the parties on the cause or Causes that
may be shown, be pleased to grant the following

relief(s):

Wx levw&-r/L Xl



1.

That the impugned order of transfer and posting issued
under letter No.E.0O. No. D.A Cell/120 dated 08.03.2004
(annexure-I) be set aside and quashed so far Lhe

applicant is congcerned.

That the Hon’ble Tribunal be pleased to direct the
respondents to allow the applicant to continue in his
wresent place of posting at PWD, Changlang, Arunachal
Oradesh at 1least for a pearicd of 2 ysars or
alternatively, to consider his choice posting as
indicated in his representation till his retirement In
terms of the provisions of the transfer policy dated
19.04.2000 (Annexura=-v).

costs of the application.

1

arry other relief(s) to which the applicant is entitled

as tha Hon'ble Tribunal may deem fit and proper.

Interim order praved for.

Puring pendency of  this application, the applicant

orays for the following relief: -

That the Hon’ble Tribunal be pleased to stay the

opaeration of the impugned transfer and posting order

dated 08.03.2004 (annexurs~1) in respect of  the

applicant till disposal of the Oriainal aApplication.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

}Title of the case

0. A. No__________ /2004

:Sri Kshirode Chandra Das

1

Versus -

Union of India & Others

Applicant

Raspondents.

INDEX
Sh. No Annaxure Particulars Page NMo.
Ol ik Application 1-12
G2. o verification =13
03 I Copy of the impugned order
dated OSuOS“ AT
4. 1T Copy of the representation
dated 17.03.2004, ~1&-
05. ITT Copy of the representation
dated 05.04. ~19-
Qb Iv Copy of the representation
dated 05.05. —29r
a7. y Copy of the policy letter
dated 19.04. *t-22.,
U8 . VI Copy of the interim order
| dated 11.05.04 in 23~ 24 |
0./4.109/04.
Filed by
EDate: 4. 4.0 4 . Advocate

Kl pdt

D
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
b
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1983)
0. A. No. /2004
BETWEEN

$ri Kahirode Chandra Das,

HAO-T.

$/o~ Late Krishna Das.

@ffice of the Execubive Enaineer.

@igtw Changlang, P.0- Changlang.

Qrunachal Pradesh.

.. Applicant
- AND-
1,é The Union of India,

fRepresented by the Secretary to the
quernm@nt of India,
Ministry of Finance,

New Dalhi.

2. ' The Comptroller and Auditor General of India,
| New Delhi- 110 002.

2. accountant General (A& & EJ
Maghalaya Etc.

“hillong.

4.E Sr. Dy. Accountant General (admn.)
0/o- The aAccountant General (A&EY,

Shillong.

5., The Chief Engineer,
Western fone
LWL D, Ttanagar.

arunachal Pradesh.
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Shri D.N.Mohan.

Divisional Accounts Officer-I
Office of the Executive Englinear,
Seppa PHE, Arunachal Pradesh,

PLD- Seppa, Arunachal Pradesh.

... Respondents.

DETAILS OF THE APPLICATION

particulars of order(s) against which this application

is _made.

This application is made against the impugned

transfer order No. E.0O. Mo, D.A. Cell/120 dated

08.03%.2004 issued by the Respondents No.4, wheregby the

applicant has been sought to be transferred from the
Office of the Executive Engineer, PWD, Changlang to the
Office of the Executive Engineer, PWD, Agartala in
violation of 'th@ transfer policy of the Respondent
department and the professed norms of the Government in

an arbitrary mannar.,
Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this
application is well within the jurisdiction of this

Hon'ble Tribunal.

Limitation.

- ‘4-
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The applicant further declares that this application is
filed within the limitation prescribed under section-21

of the Administrative Tribunals act, 1985.

Eacts of the Case.

1

That the applicant is a citizen of India and as such he
is  entitled to all the rights, protections  and

privileges as guaranteed under the Constitution of

India.

That vyour humble applicant was initially appointed as
Lower Division Clerk (L.D.C) under the PWD, Arunachal
Pradesh on 12.04.1971 and thersafter he was promoted as
Qppar Division Clerk (UDC) in the year 1983. MWhile
working as UDC  in PWD, Arunachal Pradesh, he was
appointed as Divisional Accountant in May, 1985 and
@vehtually promoted Lo t e Grade of Divisional
accountants OfFficer Grade I. Subsequently he was posted
in the office of the Executive Enginser, PWD,
Changlang., Arunachal Pradesh, as Divisional Accounts
Officer Grade I in the vyear, 1998, where he i

continuing till now.

That the applicant since his joining in the raspondent
department has been performing his duties withh his
ygtmost dedication and commil tmants, Lo the full

watisfaction of his superior officers and auccassfully

¢

discharging all types of responsibilities as and whan

assigned to him. It is relevant to mention hare that

-



the applicant served in difficult arsas for pretty long

time, he was posted in one of the most interior place

at Changlang when he was always committed to his
official assianments and could not direct his attention

For his own settlement in his post-retirement days.

That wvide impugn&d order bearing No. E.0 No. D.A.
68113120 dated 08.03.2004, the applicant has now been
ﬁouéht to be transferred from the office of the
Fxecutive Engineer, PWD, Changlang and brought to be
posted in the Office of the Executive Engineer, PHE,
Agartala. It is relevant to mention here that the
applicant is due to retire on 31.01.2009 and as such he
is left with only about 4 years of service before he
retires on ﬁup&ramﬁuation,

{(Copy of impugned order dated 08.03.2004 1s

annexed hereto as aAannexure-1]

That the applicant thereafter submitted representation
through proper channel to the Respondent No.3 on
17.02.2004, 06.04.2004 and 05“05,2005 praying interalia
for review of his transfer OFd@r and narrated about his
distressing conditions. The applicant stated interalia
that in the recent vyears and his mother at Changlang
who is more than 80 years of age, suffered severe heart
attéck, an two different occasions, firstly in the
month of February’2003 and secondly in the month of
May’ 2004, she was admitted in a nursing home at
Dibrugarh where she was under madical treatment for

about 15 days and thereafter, she was released from the



4’6 That the repressntation aforesaid of the applican

‘é nursing home . Howaver, the applicant 1% always
; maintaining a constant touch with the attending
. physician  of Dibrugarh. Iimnediately after recent
. cardiac arrest mother of the applicant, bacams bed
L ridden and a part of the bwdy has become paralyvzed and
: BUCH her Movem@nt is totally stopped. In the
circumstances the applicant prayed fTor his retention in
j the present place of posting for a reaazonable period,
j and indicated certain places of his choice which are
;

@ adiacent to Dibrugarh, Assam, namely liks Jairampur,
Whnth ove bpang vacont ok precent

X Miao, Namsai @tchﬁo, that %pplicant could avail the
madical facilities from Dibrugarh for medical treatment
3 of her mother, but to no result. Faced with such odd
? circumstances in his personal life at the fag end of
! Mis service life, the applicant stated that he has now
been struggling hard to arrange for his settlemaent 1in

| post retirement days which is approaching fast and at
this crucial stage, his transfer from Changlang will
simply frustrate all his sfforts and will through him
into irreparable miseries of life.

{Coples of the representation dated

17.03.2004.06.04.2004 and 05.05.2004 is enclosed

herewith and marked as Annexure- II.IIT and IV

respectively)

L WA

£

forwarded by the Exscutive Engineer, Changlang, PLOW.D

the 8.6, (A&ET, Meghalaya, Shilorng with strong

recommendations of the Ccase of the applicant and

Kotrerely, Ohonidn 883



reguesting for review of the transfer order of the

applicant.

That the applicant most humbly begs to submit that as

per the professed policy of the Government as svident

~from the lettar  No. 294 ~NGE (App}/11-98  dated

19.04.2000 issued from the office of the Respondent
No.2, some specific norms int&raliavar@ to be followed
for transfer and posting of Divisional Accounts
Officer/ Divisional Accountants the extract of some of
which are quoted below: -

““{b) List of Divisions likely to fall wvacant
during the vear should be published well in
advancea,

{d) Option for posting in particular station(s)
should be called for from the imdividualg and
aefforts should be made to accommodate the officers
at  the place of their cholice, subject to

Cavailability of vacancy and on basis of seniority.

{e) a transfer committee comprising the group

officer in charge of works accounts and two other
Indian Audit.and Accounts Department Officers of
the rank of Sr. Dy . Accountant General/Dy.
accountant Gensral, fto be nominated by the Pr.
Accountant General/Aaccountant General should be

formad to consider the case of transfer.

{g) an officer should normally to serve the last
I

threse years of his service life at a place of his

(Corrirels Gl 2



choice even if it results in his stay in the same
place etc. bevond the normal tenure. ™’
Tt was also directed in the said letter dated

19.04.2000 that dispensation of the above mentioned set

norms could be made in writing, on account of extreme

}’1

¢

personal circumstances which are gquite distinguishable.
{

Gufpriaimgly5 none of the above-mentioned norms
has been complied with, by the Respondents while
issuing the impugned transfer order of the applicant
for non-compliance  of the transfer policy, the
applicant could not submit his option, and as a result
ne is denied of choice station posting as laid down in
transfer policy. Moreover, applicant has only about 4
vaars of service at his credit as such he is entitled
to choice station posting.

(Copy of the policy letter dated 19.04.2000 is

annaxad hereto as Annexure-VYj.

That the humble applicant most respectfully submits
that under the impugned transfer order, the Respondents
have transferred the applicant from Changlang to
Agartala thereby resulting into an interchange of two
identical officers only which will not serve the public
interest in any better way. As such this transfer has
waan ordered only for the sake of transfer and not in

the oublic interest.

That the applicant begs Lo submit that the Respondents
have issued the impugned transfer order violating all

the set norms of the transfer policy professed by the

™



4.10

Government as stated in Para 4.7 hereinabove. They have
not considered the prayer of the humble applicant for
evaen in spite of his outmost distressing condition at

this fag end of his tenure and even have not taken into

53]

consideration the views and subs&qu@nt requests of the
applicant for cancellation of the impugned transfer of
the applicant in the best public interest. As asuch the
regpondentﬁv have acted in an arbitrary, malafide,
unjust, unfair manner and in violation of all set norms

apart from procedure established by law and the

principles of natural justice.

That due to non~consideration of his pfayar the
applicant has been subijected to extreme difficulties
ana mental stress. AS such finding no nther alternative
the applicant is approaching this Hon’ble Tribunal
speking for Jjustice and 1t is a fit case for the
Tribunal to interfere with and to protect the right and
interest of the applicant by setting aside the impugned
tranzsfer order dated 08.03.2004 and directing the
respondents to review the impugned transfer order dated
OR.03.2004, so far the applicant is concerned  and

18

i

further be pleased toO direct the to consider
posting in a any of the choice station iﬂdicated in his
repraesentation and till auch consideration the
applicant be allowed O continue in his present place
of posting. It 1is categorically, submitted that the
applicant has not vet been released till filing of this

application.
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4.12

4.13

That it is stated that similar issue has basn dealt by

i

this Hon’ble Tribunal in 0.A. No. 109/2004 (Shri D.

foyChoudhury Vs Union of India & ors.) and the sald

153

Original Application i still pending before this
Mon’ble Tribunal. The applicant is similarly situated
4% such deserves a similar interim order.

(a copy of interim order dated 11.05.2004 1is

enclosed hereto as Annexure-VI.)

That this application is made honafide and for the

cause of justice.

'

Grounds for relief(s) with legal provisions.

For that, the applicant has bsen transferred 1in

wiolation of all ths st norms of the transfer policy
orofessed by Governmant a8 stated in para 4.7

hareinabove.

For that, the applicant iw in the verge of his

ratirement and is now aboul 4 years of service.

For that, the authorities of the respondent department

mave strongly recommanded that the  services of the

applicant for favorable conaideration for retention of

the applicant or alternatively to consider his choloe
|

station posting as indicated in his representation

panding before the authorities.

For that, the impugned tranafer of the applicant has

hean made most mechanically by simply interchanging his

s

-
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5.5

5.6

5.8

10

posting with another identical officer for the sake of

transfer only and not for any public interest,

For that, the applicant served initially in difficult
areas including in the sald post for pretty long vears

in earlier occasions.

For that, the applicant being in extremely distressing
condition occasioned by the impugned transfer order,
represented before the respondents Tor consideration

’

and review of his transfer order but to no availl.

For that the respondents acted in an arbitrary,
malafide, unjust, unfair manner and in violation of all
wat  norms, procedures established by law and  the

principles of natural Jjustice.

For that as per clause(d) of the transfer policy dated
19.04.2000, applicant is entitled to be accommodated in

his cholce station.

Details of remedies exhausted.

That the applicant states that he has exhausted all the
remedies available to him and there 1is no other
alternative and efficacious remedy than to file this

application.

Matters not previously filed or pending with any other

Court.

Catmord Choddn o



11

“The applicant further declares that he had ot

“previously filed any application, Writ Petition or Suit

hefore any Court or any othsr authority or any obther
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

patition or Suit is pending before any of them.

" Relief(s) sought for:

Under the facts and circumstances stated above, the

applicant humbly prays that Your Lordsﬁip& he pleased
tw'admit this application, call for the records of the
cass and issue notice to the respondents to show cause
85 to why the relief(s) sought for in this application
shall not be granted aﬂd‘Oﬁ perusal of the records and
after hearing the parties on the cause or causes that
may be shown, be pleased to grant the following

relief(s):

That the impugned order of traﬁsf&r and posting issued
under letter NoO. E.0. No. D.A Cell/120 dated 08.03.2004
(Annexure-1) be set aside and guashed so far the
applicant is concerned.

That the Hon’ble Tribunal be pleased to direct the
respondents to allow the applicant to continue in his
present place of posting at PWD, Changlang, Arunachal
pPradesh, at lsast for a period of 2 wvyears or

tation posting

o

alternatively, to consider his cholos
as  indicated  in  his representation till Mis
ratirement in  terms  of the provisions of transfer

policy dated 19.04.2000 {Annexura=Yy)
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8.8 Costs of the application.

8.4 any ather relief(s) to which the applicant is entitled

#8 the Hon'ble Tribunal may deem Tit and proper.

9. Interim order praved for.
During pendency ‘of this application, the applicant
prays for the following relief: -

9.£ That the Hon’ble Tribunal be pleased to stay the
operation of the impugned traﬁsfér and posting order
dated  08.03.2004  (Annexure-~1) in  respect of the

applicant till disposal of the Original Application.

IO e e e

This application is filed through Advocates.

11.: particulars of the I.P.0.

i) © I. P. 0. No. e g 9180 .
:ili)_ Date of Issue : >, 604 .

iii) Issued from 3 P, Gucotealt e
X ,

K - Pavable at . "
iv} . Payabla a GPeo, G, ottt

i2. ' List sures.

s given in the index.
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VERIFICATION

T, Shri Kshirode Chandra Das, 8$/0 Late Krishna Das,
sged about 54 years, working as Divisional Accounts
Officer, Grade-I1, under office of the Executive
Fngineer PWD, Changlang, érunachal Pradesh, do hereby
varlfy that.tha statemants made in Paragraph 1 to 4 and
& to 12 are true to my knowledge and those made 1in

Paragraph 5 are true to my legal advice and I have not

suppressed any material fact.

and I sign this verification on this the 4N gay  of

June, 2004.

Kt o) Crnedonn R85
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3 ,O_mCE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA E;rc SHILLONG]
o . oottt M ! i Sy el " AN
! s .!'-‘.i,' Y L .“..“ i
1,0, No. D.A. Cell/120 g o ¥4 Dated:- 8-3-2004
. . CURMbe

“ "4;,|I f

The following Sr. Divisional Accounts Ofﬁcers and ‘Divisional Acoounts Officer Gradc-I & 11 are
transferred and po;;tcd to the Divisions noted agamst each ag shovm below

Lo f";

- ‘\

" They arc requested to. subrmt thcu- handmg oyer, mcmorandum to- their Dmszonal Oﬁ'wcm under
! Ui 1”4!‘!”"? 'h,.h:‘ﬂ e

mumatlon to this ofﬁcc

‘J

1: ( 3 .
- The Dmsxonal Oﬁ'lccrs/Controlhngpﬁiccrs arcTrcqucstcdv(o rolcasc thc Oﬁicxals[conccmcd

w:rk\mg under them ]atest’ byo® A pritl2004}; 'undenimumatxoyxﬂ»to"}thmoﬁiceﬁ;_agdﬁto\&forwgtdxafformal
lianding’ and takmg over charge report of the’ ofﬁcxals conccrncd to, thxs ofﬁce at an carly datc '

'l"".v -»,\ --.\»-l . Sl‘.
. Ry The transfcris mpubhc mtcrcst ‘.:‘: { Jres Bt g ) j.:.‘,_:‘ Ry ’.“;ﬁ
l . "‘ LY Ty W
i " Name & . Preaent Divisxom‘ L <,vaislon Transferto MMRKS
20" Designation - R T P B U
' £, |'Shri P.C.Borah; O/o the' Ex.Engineer,. ’Glo;Themxecutive t | Shri'PIC!Borah
1 i Sr.DAO 1-_ - .| Gumti Electrical” 1Enginecr, v ' ‘will move first to
i B ; .Division’ Jatanbarl Pasxghat Drlmng Division, releage’ Shrl
'_%,\.] i } vy, rTripura, Addl. chargeH yI&;FC with fxdd!‘ wCharge-. ‘Sarkar ,
' it ”l‘” o ; vt vy | OF Gt.mit.Civll R }ofs‘Pasighatt J&FC _ :
s |‘ ' ‘ :I-.”,,'.‘ ,Di\isxon (Power) . |'Division, Pasighat vice| :\.
Vv . "|'Jatanbari »-. ‘ .- .| ShritU.N.Sarkar, Sr.DAO
P L | UN. Sarkm',f » » | Ola the Ex. Engineer Olo the Ex. Engineer .
L 'Sr DAO,. o Paslghat Drﬂing- i lGumﬂ;Electrical Dwislon,
N y o ,Divismn, I&FC with Jatanbari, ,,Tnpura, with _
e ‘saddl acharge ot:gv“t { ; ddm )ggl;@hargeiofr, _ .
Pasighat 1&FC,’ ‘Mi;CMl«Division, -
e ... | Division P'xsigaht x(Pouer),Jatanbnri vlce s
e ‘ e end ShelPIC/Boraht, » . - &
s. | A.Pharami, . O/o the Ex.Englneer | Olo,the: DmEngineer « v *Shri Pharaml»wlll

DAO-I,. !

Gas Thermal CMI

. .| Division (Power), ,

Rokia, Tripura, addl ' ‘:

“BuildingProf ect Division -
No.I¥V-PWD, 'Imphal vice -

move. ﬂrst~t0' '
release Shti

L Shantl Kumay Slngh L.Shanti:Kr.
. . | charge of Gas: - '-“.. ‘DAO-I SO Singh. -
'l . 'l Thermal (Elect)) - k : .
.. | Division, Rokia.: : : -
£, | L.Shanti Kumar | O/o the ELEngineer . | Olo the Ex.-Engincer
| Singh, DAO-I ,Bulldlng Projeoti e Gns,’I’hcrmal Division, |
' v Division No: IVJPWD i (Powe )Rolda, Tripura, !
oo Imph'xl L | AddLCliarge of Gas . ;
) O Therinal (Electrical)
) oo | DivisionRokia: Vice, .
L ‘ cwt T yAEPl.'erm& ’ |
§ x L
B T PR
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e L Thoiba Singh, ‘Olo The Lx.Engmeerm $O/ouhe Ex. Engineer . . Shri L.Tholba
| DAO-I Agartala Division™ .+, 'Imphal Electncal Divisuon } S}ngh will move
No.V, PWD, Agartala | [iNG! IIIlManipur vice.Shri | first to release
| NiKufr}rarj it, blngh.éDAO-I Shrl N.Kumarjit
o ) ' : ey ety &‘“iﬂ 3‘%?' "ca"a I i o Slngh -
6. | N.Kumarjit O/o The Ex. Engineer | Olo: :The{Ex., Engmecr '
‘ Singh, DAO-I Imphal Elect. Division, Agartala Division No, v,
f _ No. III, Iraphal PWD, Agartal.x vice '
‘: . o -Shrit IThoiba Singh. - N
. 7. | Bhabesh | Olo 'I‘he Ex.‘Engineer 4'0/o ThelExEngineer.. : et
- | Chakraborty, | .Ziro Elect Division Tiectrical Divn No.IVe- g+
l\ DAO-1 AP, ' Udaipur vice M. Sanajoaba
| : .| Singh .already transferred .
'3, | AnindyaKr.© | Ofo The Ex,EnglneerF:f lOIo‘él‘he‘iEi‘Englneer! re *|'ShrirAnindya’,
i Das, DAO-II RWD Seppa, A.P. Ziro*Electrical "A'P.vice - | Kr.Das will move
’ Bhabesh Chakraborty, first to release
o N | " | DAOX transferred ' | Shri ..
' ‘ - ‘ . - N B.Chakrabroty.
R D.Roy Olo The Ex.Engineer | Olo Chief Engmeer, PWD '
'; i Choudhury, Capital ‘A’ Division, | Imphal, with additional . ,
. |srpAO ~ __|PWD, Itanagar " charge.of Building Division
I 'i T - ‘No:'PWD Imphal, vice '
, \ ! vShrl*l\l.Heran*am Singh,
. . CUDAO-IINY ¢ 1 oh N TR
10 \M.Heramani | Olo the Chief - t Capital: Al PWD AP vice | Shri M.H.Singh,
: | Singh, DAO-II Enginecr, PWD | D.Roy Choudhury will move first to
! , v Imphal and additional trnnsfcrred release,Shri D.Roy
! ' charge Building Divn | «~ NS . Chouhdhury '
\ . NOI PWD ‘Imphal ks »50&6!%‘:. Pend A¥Fep o
\ 11. | A.Kanungoe, Olo The Ex.Enginécr | Olo: ‘The Ex.Engincer .
: DAO-I Paisghat Electrical Highway South PWD,
j ‘ Djvision, Pasighat, A_P Im’)h"l Vice £hri A.Binode
| B N R ,5]"'1 saarma, DAO s ) |
, F72. | A.Binode Kr. Olo The Lx.Engineer | O/o The Ex.Engineer .- Shri A.Binode
( Sharma, DAO-I | Highway South PWD, | Pas ghat Elect Divn A.P Kr.Sharma, will
’ L Imphal - . Vicc A. I«.anm,goe DAO-1 move first to relese
\ ‘. B , : Shri A.Kanungoe.
"13. | D.Khamzachin, | O/o Tae Lx.Engincer Olo T he Ex.Engineer Shri
DAO-1I N.H. No.JIPWD - Rig Divn PHE, Agartala D.Khamzachin
Impha\ additional vice P.C.‘Das;Sr.DAO witl move first to
charge NJLDiyn NoJ | "t ' : release Shri
PWD, Tmphal - B UL G P.C.Das
14. | P.C.Das, O/o Tae Ex.Enoinecr ‘OIO‘IFnejaEx Engmeer NH |
. {SrDAO . Rig Uivi PHE j 111P53yD Imphaixr S
. | ' Agal “ala ff’_" “'?‘“detional lmrge*N‘Ii.,} . o
* | T S ‘él‘f’f’&'ﬁii‘\%‘ﬁ SWDImphall % ¢je - v
- - ,\,, ,;.,,‘_ *’,‘f ’})sﬁ‘?f “?(“g 7.,,{“& {\ s ;\‘-ﬂ‘ -u# ‘¢ . N N
R A LR
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! Singh, Sr.DAO

Mampuruthh ™" »}”
nddltiongl_}charge‘
PWD Thoubal Divn‘f“
Manlgur

' ‘-'Sglxce Swapan Kr.
: .,.Chakraborty, P

‘!"

3 Vv
13. P.Haloi, Sr.DAO | O/o The Ex. Engmeer .O/o The Ex. tEngmeer ] i
' Banderdewa PWD, - Uanrampur PWD A.P.'vice ,
i AP, K.C. Das, DAO-I relieved
‘ L B of'addltlonal Charge.
16. | D.B.Choudhury Ofo The Ex,Engineer O/osThe.Ex:;Engineér .- .
St.DAO | 1&FM Divn No.II Imphal Elect Divn No.I
' Agartala vice L.Shamjal Slngh '
— L ) DAO-I' - ¢ - T
17 | L.Shyamjal O/o The Ex:Englneer ’I&FM Divii No. II Agarmla Shri L.Shyam|ai
Singh, Imphal'Elect Divn viee | Singh will move
DAO-1- Nol ) B Choudhut‘v, Sr.DAO first to release
b . | Shri
1 vy . |!D,B.Choudhury.
/8. | D.N.Mohan, , 0/0 The:Ex, Englneewb /0 he‘Ex.‘lEngineer‘“ & ;; - ’ShriiD‘N‘é ohan'
i DAO-1 £Seppa PHE:’ .. .v._;_@::}? ChanglanglPWDmce&‘ o vwilllmove ﬂrst to
I 4, vy K CD§§§ DAO-I release Shri
' K.C.Das_
1974 K CDlxs Of/o The Ex. Engineer | Olo, The Ex.Englneer .
] | ‘DAO-1 | PWD Changlang, A.P _ PHE Divlslon No.1V,
g .| , .- Agartala. ' ‘
. 20. , S.C.Ghosh, OJ/o The Ex.Englneer ‘| Olg The Ex.Engineer ™
; DAO-1 Tawang PWD,AP ElectHcal Division NoJH.
1 ' o Agartalas h -
1 2], | J.P.Sinha, ‘Ofo The Ex.Engineer; | Ofg iLhe. Ex.Engineer . Shri J.P.Sinha will
‘i St.DAO | Roing RWD, AP. ~ . | Tawang} 'BWD, AP. Vice , move first to
; 4 o S C Ghosh DAO—I - release Shri
! B L S.C.Ghosh.:.
i 22 i J.K Lahirl, 0Olo The Ex.Engineer 0/0 The Ex.Engineer J. K. Lahirl will -
| 18r.DAO Pasighat PWD © | Tawang Elect Divn vice move first to
' 1 ' N.C.Burman DAO-I release Shri N.C,
P Barman.
| 23. N.C.Barman, . | Olo The ELExlglneer ;u /o;The Ex.Engineer ‘
! DAO-I ! Tawang?mecé? 2 %} Kailasahan PWD,,\,viceﬂ;!Shrl -
‘ iB’ Chakraborty Sr'DAO
. 24 | Birajendu’ O/o The Ex.Engineer O/o The Ex.Engineer Shri .
I Chakraborty, Kailashahar PWD, Northern Divn PWD B.Chakraborty
. Sr.DAO Tripura Dharmanagar vice S. Nag, will move first to
‘ . . , Sr.DAO - . release Shri S.Nag.
''25. | Shyamalendu » O/0TheEx:Engineer O/o The Ex.Engineer 1'
Nag, Sr.DAO Northern Divn Thoubal PHE, with I
' PWDDharmanagar | additional charge of PWD
u ' S Thoubal Manipur, vice
: “ *|'P.Manglem Singh; Sr.DAO |
~4. | P.Mangiem Olo The Ex.}mglneeretT O/o The Ex.Engineerr ' i P.Manglem Singh
l Thoubal PHE. - : ”=Hayuliannglectricai AP, will release, Shri

AS. Kr. Chakrabort\«
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Swapan Kr. 4:. O/o The: Ex.Englneer~~. '!O/ofl he Ex.Engineer..., ... _ '

/ Chakraborty,** g "Hayuliang Electncal?i qlgectncal Dwn NoIfPWDf g o i
!/ 'paoa. " |pivaapl Tt cedifnphal ¥ CoT
. 28. ' Sajal Kanti - ¢+,1,0/0,The Ex.Englneer "130/o}The ExEngineer.; .,

! gChoudhury, o Along RWD A.P "._,{i Bujldin #Divn No H‘ImphaL ANIES B ‘

| DAO-I R R R

29, | Ashim Kr. R 0/0 The. Ex.Engineer ,’0/0§The1Ex.Enpmee‘,, .

i !Bhattacl;arje,e, _ Khonsa PWD ALP“‘”"' Rgggtka ‘Force DivnNo X | - -, . o/

! |DAO-I . | R .JPWD!Imphaigﬂ-i’””’l!“"f sy | ‘
{30 |, Ch. Naba Kr. , . .| O/o.The Ex‘Englneerf ‘iO/o‘TherEx»Englneer Shr_if,ChiNa_ba Kr.
' Khonsa PWD A’P Vice&_éﬁ»

' Singh, DAO-I Vi Task Force Divn IFC {1:Singh'will:move
Manipur S M A.%Iggpia%'}‘}charjee .. "0 | first to release

R g ool B Shriif‘ 4
P b ,W&ngzﬁ,.w Eﬂ!,qfﬁ *i "»1 gﬂkg}

v . 1% fﬁw—im.;

o

-~
.p

k‘."

‘.L@ i % z‘;?ZM 1 t?AK‘Bhattaééhrjee‘ 8

21. | O:Manihar ‘Olo; the’Ex,Englneer,*‘iv{!?Churachandpur Electr}cal“’ ARG AR k-0 1
| Singh, DAO-1” " '| Roing PHE, AP 7' ¥ IDivision- Manipurs %43 it - - 7

» 32.  MH.Angami, . | O/oThe Ex.Engmeer . |*Olo The'ExEngineer

v | DAO-I s Blshnupur PWD, S »;- M L. Dlvlsion No.I (vailey)
: ' .| Manipurs, e - i'amphelpat/Inphal "~ ,
23. | Abhijit Kr, Das, .| O/o The ExEngineer’ '{fO/o;The Ex."Dngmeer‘ oo
! DAO-I . - | Elect Divn‘NoI Ly ~.Bomd|la, PHE, .. ~
! " Agartala #1A runachal Pradeshvo e '
" 34. | ARoy O/o The Ex. Engineer Olo.The Ex.{Engineer i : ;- :
Choudhury, , Naharlagun PWD Ll 1Imph'xl West'PHE vice“(h E R Cra

DAOI - ARt TET ¥'G‘}:‘I‘I}Yalshk\1h51jgh Al ..{., T e

15 | H.Yaishkul o Olo. Ihe Et.Engmeer»; »OlosThe;Ex.*Ilngineer 2282 | Shri: H,Ymshkulh -

Singh, DAO-1 | Iimphal West PHE,’ ‘Nahaﬂagun PWDYAP! vi:¢| Singh will.move”
' o ‘ Manipur S "5;"' . | VicerA'Roy Choudhury 1| first to release

s | I B ’“Nm At ule o | Shri A.Roy
. . P ,.' ‘ A e ,., .:"\ . N ‘h v 1 -" 1! K :
‘ K RRCETTITEITY LS SO I v L Yy Choudhury

".¢. | Hamendra Ch. | Ofo The Ex.. Engineer | Ofo, ‘[‘he»Ex.Fn"meer" wre e
Das,.DAO-L. . ... \Basar, PWD'A,Peaddrz fBuudmgXDnnmo Ugbugtl -
RV TR AN ’ :

S et J a1

| Charge. of’IBaé r” S

Joasal k’ﬁ'}@*{mphqﬂw. jzé;..., -

,I&FC“ ! 'l't' N ;‘k'l::“ { '(‘.‘.’.v-'\] \

(Authority:- AG’s order dared 4.3. 2004 at p/1 01" ofﬁle No. J)4 ceu/w6/99-2002/Vol V)
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i ANNEXURE T

" NO.KD/PF-1/2004/1. S S -_":",4Dt.17.03.2004

To, A ,
The Accountant General (A&E) -
* Meghalaya, Mizoram, A P etc: |
Shillor_wg_.' '

Subject :- Prayer for Transfér to Jairampur, Miao, Namsai on Hu'rr;ié'ﬁ,itétian Ground.

Sir,

With due respect & humble submission | beg to lay before you following few lines
for favour of kind consideration on humanitarian ground.” R -
That sir, my Mother is more than 80 year's Old & has been suddenly attacked with
heart attack & became paralysis-and she completely bécome dumb in the month of
February 2003. She has been under treatment both by Neurologist as.well as by heart
specialist-at Dibrugarh, Assam. She is also bed ridden because of. her severe heart -

attact. - o B o
Moreover, my wife is also a chronic heart patient and for which_she is suppose 1o

attend with'heart specialist at regular interval at Dibrugarh which is also'intimated to youir

good office: ~ .__

]

In this ‘conne_ct—i.éh'l would Iike'td state here that.an option was called for by your.
good office for filling up Bio-data and history sheet with place of posting to serve and |
had opted to serve in plain area of Arunachal Pradesh like Jairamp;uf_,‘Mjao. Namsai etc.

That sir, if my case.of transfer is processed | may kind ly,be'Transferred to Jairampur,
Miao, Namsai etc. which are very nearer to Dibrugarh and as such'l being the only son of
my ailing bed ridden Mother who is on her last stage can obtain-treatment from the
specialist of Dibrugarh, Assam. A - C L

~ Under the above circumstances | pray and beseech your benevolent honour kindly
to consider my‘case on humanitarian ground considering the fact narrated above.

!

.  Yours faithfully, -

(Kshirode Chandra é*D:_as)
Divisional Accounts Ofﬁcer Grade - 1
PW.D. Division, Changlang
Arunachal Pradest - 792120

g iR L o WL L N
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'NO. KD /PF-1/2004/2 o | . DL 06.04.2004

S 495 AN exuRE. T

To, N | -
The Accountant'Generalf (A&E)

- Meghalaya, Mizoram, A.P etc.
Shillong. ‘ o

‘Subject :- Prayer for Transfer to Jairampur, Miao, Namsai on Humamtarnan Ground.
Ref. My letter No. - NO. KD / PF-1/2004/1. Dt 17.03.2004 -
With dug respect &‘humble submission | beg to ;lay before QQG_fdlIOWing few lines
for favour of kind consideration on thanitarian grouhd. RN

me'ag Jairampur, Miao, Deomali, Namsai etc on huma‘nitarian'ground

Kindly refer my above cited letter vide which | have conveyed my}prayerhtrans@e‘r

~ Thatsir, | have éiféédy stated in my earlier letter regarding my problem to transper

me above places which are very nearer-to Dibrugarh and easy communicable and a
suchﬁ\ﬁother can be taken for treatment by stretcher at Dibrugrah., L o

That sir, every hurhan being is trying utmost sincetelyiioylservé_‘hig I'her parent at the

last stage of life and | being the only son would like to appeal _be_fo‘_r’e’ you to have an

opportunity of paying better treatment of my dying stage Mother. .~ " -
That sir, transfer is very natural for an employee and | am always ready to comply

*" your order, but my.pres‘ent'unavoida‘b‘le problem don't permit me tcio Agartala with my bed
ridden Mother who is on her last stage of life. o

Under the above circumstances | pray and beseech your behé:\;(o‘lévnt' honour kindly
to consider my case on humanitarian ground considering the fact narrated above.

Youfs faithfully, :
(Kshirode Chandra Das)
Divisional Accounts Officer, Grade -1
R _ ' PWD. Division, Changlang
~  Aunachal Pradesh - 792120
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— 20 ANNEXURE~ 1V
No. KB/PF-1/2004 -~ - Dated, Changlang the - o Sk May 2004 &
To , ‘ ‘ D e -

The Accountant Genera/ (A&E),

Meghalaya, Arunachal Pradesh ete.
Sh/llong

Sir,

;
.

I beg to pray before your hlghness to /ook /nto my case which is
absolutely very much genume on humanitarian ground

. That Slf my mother is more than 80 years old and bad/y affected due

L a sudden attack of stroke and she comp/etely become dumb because of severe

damage in her bra/n and can not speak She requ:res permanent med/ca/ a/d for

better /mprovement of bram functron so that she can speak and can express her

gnevance Every human bemg wrl/ def/n/tely endeavor w:th smcere effort to_have
. ~,
better treatment for the parent so /ong they al/ve ' ‘

) myse/f also woutd l/ke to avar/ith/s facr//ty of gett/ng better med/ca/
treatment of my mother at this stage of her death bed

Therefore | fervently pray and beseech your benevo/ent honour kindly
to /ook /nto my case speC/ally on human/tanan ground so. that a son can have an
opportunity of pay/ng better med/cal treatment at the dy/ng stage mother from
Assam Medical Co//ege Dtbrugarh which is very nearer from Chang/ang I may
k/nd/y be a/lowed to cont/nue at Changlang PW D/V/sron for another two years.

For this act of your kindness | shall remain eve;r grateful to you.
Yours faithfully,

- Kshiorde Chandra Das.
- Divisional Accounts Officer Gr-I
: . Changlang P.W.D.Division
N > oo . . Arunachal Pradesh.
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THC COMPTROLLER AND AUDITOR GENERAL or CINDIA
' NFW DELHI -110002

“» \

No. 394uNGE(App)/11w9e
. hated 19.4.2000

s b1 et 41 PR RN S

VAL PRI faccountants iGeneral /Accountant General .
: «*Deal:pg wlth the cadre of Divisional Accountants,
S;Q'Madam v .
A R A ' ' : '
J!The Peed to, evolve.some clearly defined norms and a uniform and

it
q g?rqﬂ§hpollcy of transfer and posting of Divisional Accounts
.‘\Jkl. Al )

gfﬁ$$?5§/oiv131onal Accountant was being.felt forsetime. Though
f:“} H&ﬁ}at‘ﬁqmyiSQan11n01dence offservice‘of Divisional . Accountant, it should
o ‘Z" ‘| g fd

= *‘rgbe% ffect?d{ln such & way that it causes minlmum inconvenience to the

e p\ﬂl

‘indivddualsuand at the -same timeyit fulfils the administrative

3 guﬂgémégkg. It .has, therefore, been.,decided to.prescribed the

]}owing‘broad,parametera for. transfer and posting of Bivisional

_ 5Q?% “Offlcers/01v1sional Accountanta which should be followed .
‘Qi:logsly and uniformly- . S ‘-5gﬁsjn‘,

nsfer ahd posting should normally be made onge in-a yeai and
al transfers should be . timed properly so that these may not

tyrb the academlc session.

Vo, :'publlclsed well in advance,

"‘h - 1“ ‘\' :"'L’;:”'}uh 2y . '

' (0)3"01v1 gions should be properly graded by following Lhe instructions
' vaued in this regard from time to time and posting of officers

,'%hould be made in the appropriately graded Divisions:
SR ST |
@1(@){»thion ‘for posting in particular station(s) should be called for,
oty From the individuals and efforts should be made to accommodate the
: g{ offxcwrs at. the place of their choice, subject too availability of
. :“1}vacancy and on basls of seniority. The adverse conments given by
N it Lhe Inspectan Officer auditing the accounts of the Divisionsz,

dverme remarks made by the Executive Engincvers on the performance

l
‘e b .
1. "
's ivsj

.
P AN

-~

I IS
Y grqf the Divisional Accounts Officers/Divisional Accountants which
. ;-'akgqe flhdlly substantiated and the performance in proper and Limely
L 4f§dbm1o51on of accounts may also be kept in view:
P ‘, .
D
A
1 : . t.tf po— + 4 j '}M« Cp(p‘
o8 =Pk 40 be
‘ S R CL{JWAAv . » Xdkﬁﬁui\J
: ' Y
, !
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,: Fuf In/sl«,
b . t’:

.4,(} 1'; 9(‘ f v

< % - 7—?——"

18

a’ E;ansfer Comnmittee comprising the Group Officer in atge, of
worksqﬂccounL and two other Indman nudit & Accounts Department
officers of the rank of Sr. Dy Accountant General/Oy Accountant
Qenerél,,to be nominated by the Pr. Accountant Gwneral/AccountanL

oenerél should be formed to consider the case of transfer:
1..’

. ,‘I ‘;'?-m}%" Ay
tenure of ‘posting should normally be three vears in a partlcular

Olvision and six years at a- partlcular starion,

sy L R e ' |

(qjk/anTofflcer should normally allowed to serve the last three years

of: Piéiserv1ce life at a place of his choice even if it results in
hfsﬁstuy in the same place etc.~beyond:' the normal tenure.

? M( ] P .

P —ee
a qengqal order 1ndlcat1nq zransfers 'and postings of all officers
ohouldabe,notlfled in addition to individusl posrxng orders that

'mavfbe issued. o L

‘Dispensatlon off the set norms-could be mades only in evory

;, eptiondl circumstances, . to be recorded in writing, on account
(fﬁit xﬁreme personal circumstences which are cuite distinguishable

1] B

4

Yours faithfully,

. s . ) Sd/—
Asstt. Comptroller and.Auditor General. (N)
~
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e Tsee RULE 22} S | - 2f

""ChNTR&L ADMINTST RWE IVE™T RIBUNAL - ,
: TR ..GUHan»TI BHNCH AR c

" J‘J“InO}‘\.--....-....' .-.io-noo-‘tn'uoro.-._
¢ of the t\ppl 1ccmt'(53 , Dbahhaenfia, " Maf e g

i -0 % C)C?’V’D
|o£ the RespOndent(s).....‘... ' C()])\] cj),c\!h@p/l,c(\ 5 1\(‘1\,1\,\

'ocate for the howlicanu Tﬂufl

| ' .
b " /L/" C’«W #dd.¢55¢
unsel Cor thulﬂaikway/CGbC....... ....................... fia AR
TICE NOTE s e R “GADER OF. THE TRLdUlln e
; RSP WcseteaBu SRR Pt
§ ' : 11.5.2004, presenty The Hon'ble bh"i.mukcsh Kwnar
_i : : , Gupta, Member (J)..
: ""The Hon'ble sSnrd KoV.prahladan,:
P : T © Memser (A)e
¢ B : .
; L oo o we nave hesrd Mr.M.Chanda, lad: -
g };//// ' ned counsel for the applicant. Mr.ih.rl.

, Chaudhuri, leatned AGA1.C.G.S.C. was
pfe ;ent on behalf of cha rerOndLntS.
' ‘\g\‘ju‘ISaue notlcc Lo th paf%ges in
: l the norual course.
- Mr.M.Chanda, learned counsel .or
! é the apﬁlicant. syutug that the applic:nt
. : ; is~du;‘t6téubéra6nuau§ on 28.2.2007 wnu
'(T/yﬂ—*ﬁﬁ\ : ~as’per tne policy of the respondente.
'lﬁ ’notlfied oq 19.4.2000 (Anne/ure ~VI)

,‘ tqu; OLficers who fhieve less than tnr -

‘' years Of service sho:ld be given a po-

.é'sting of their choice even if it reoulLs

‘ in their stay in the same place etc.

_ bayond the normal tenure. It is furcnu
contended that thouyr. the applicanct was
transferred fron pw/D, ltanagar to p./D,
Imphal, he is yet te-be relieved. Cn -~

‘tre other hand, the Controlling Ofiicus

e e

of the applicant has recommended stro-
. | ngly in favour of the applicant, so
that he snould be retained in his
present place of poSting. We are OL
the prima facie ¥iew tnat in terms o

e

the policy laid down b, the responden s

. ’ GOWUT .

- .k;..._.krk
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